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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 45 OF 2025

IN THE MATTER OF:

GAURAV AGGARWAL ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. " ...RESPONDENTS

AFFIDAVIT OF COMPLIANCE ON BEHALF OF RESPONDENT NO. 4

I, Dr. Mithlesh Kumar, S/o Shri Bhushan Singh aged about 48 years, presently
holding the position of City Health Officer, Ghaziabad Municipal Corporation,
having my office at Navyug Market, Ghaziabad-201002, presently in New Delhi,

do hereby solemnly affirm and declare as under:

1. That I am the deponent herein and am well acquainted with the facts and

circumstances of the present case and am competent to swear this aftidavit

on behalf of Respondent No. 4.

2. That this affidavit is in compliance of the Order dated 09.09.2025 passed
by this Hon’ble Tribunal, whereby the Respondent No. 4 was directed to
file a status report with respect to solid waste management arrangements

in the Indirapuram area.

3. I state that the Applicant has raised a grievance about improper solid
waste management within the limits of the municipal area of Indirapurém.
The applicant complains that the Indiraptiram area has become a dumping
ground for municipal solid waste, the sides of the roads are being
encroached upon, and wastewater regularly flows on the road and into the

stormwater drain. The applicant has also alleged that the Municipal
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Corporation has failed to implement the provisions of the Solid Waste
Management Rules, 2016 (“SWM Rules, 2016”).

At the outset, the Indirapuram Scheme was initially under the control of
Ghaziabad Development Authority (“GDA”) which was providing all
municipal facilities such as roads, drainage, sewer, water supply, solid

waste management and parks.

Thereafter, a decision was taken to transfer the said Indirapuram Scheme
to the Respondent No. 4 i.e., Ghaziabad Municipal Corporation
(“GMC”). In furtherance thereof, a meeting of the committee constituted
for this purpose was held on 09.05.2024 under the chairmanship of
Secretary, GDA, which was attended by officials of both GDA and GMC.
It is submitted that detailed deliberations were held with respect to roads,
drainage, sewer, drinking water, solid waste management, street lighting,
and parks. Consequently, directions were issued for carrying out surveys,
on-site photography and videography and for preparing a report of the
facilities. A copy of the minutes of the meeting dated 09.05.2024 is

" annexed herewith as Annexure R-1.

That subsequently, on 24.08.2024, a meeting was conveﬁed in the office
of the Vice Chairman, GDA, attended by the Municipal Commissioner,
‘GMC and other officers, wherein a detailed gap analysis report of
municipal services was prepared and duly signed by all departmental
fficers. The minutes of the meeting were approved by the Divisional
Commissioner, Meerut. A copy of the minutes dated 24.08.2024 is

annexed herewith as Annexure R-2.

That in the aforesaid minutes, it was specifically recorded that for proper

and scientific solid waste management in Indirapuram, (a) an area of 4000
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square metres was required for a Garbage Transfer Station, and (b) an area
of 4500 square metres was required for a Material Recovery Facility
(“said Land”). It was agreed that GDA would hand over the required land

within six months. It is further submitted that during the said meeting,

- GDA agreed to transfer a total sum of Rs. 185 Crores to the Respondent

No. 4, for the development of the Indirapuram area. The transfer was
structured in a phased manner, with an initial lump sum of Rs. 70 Crores
to be provided at the commencement of the handover process, followed
by Rs. 40 Crores by 31st December 2024, Rs. 40 Crores by 31st March
2025, and the remaining Rs. 35 Crores by 1st July 2025. The process of
transfer was to be considered effective from the date the initial lump sum

of Rs. 70 Crores was received.

In pursuance thereof, the Respondent No. 4, vide letter dated 26.09.2024,
approached GDA to transfer the said land as agreed in the handover
minutes of 24.08.2024, to enable effective collection, segregation, and
disposal of solid waste in the Indirapuram area. Copy of Letter dated

26.09.2024 is annexed herewith as Annexure R-3.

It is imperative to point out at this juncture that on 06.09.2024, the
Divisional Commissioner completed the process of transfer of
‘Indirapuram Scheme’ to the Respondent No. 4. It was decided that until
the new infrastructure was set up, the responsibility of solid waste
management would continue to remain with the GDA through its
contractor, M/s Naturegreen Tools & Méchines Pvt. Ltd., for a maximum
period of six months. However, on 07.01.2025, before the expiry of the
six-month périod, the said agency engaged by GDA abruptly stopped its
work. This created a sudden sanitation crisis in Indirapuram. In order to

prevent any hardship to the residents, the Respondent No. 4 immediately
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took over the responsibility and deployed its own manpower and
machinery to ensure collection, transportation and disposal of waste, as

well as cleaning of central verges, side-tracks and drains.

That after assuming responsibility, GMC conducted a baseline survey of
the Indirapuram area through its Chief Sanitation and Food Inspector
along with the Swachh Bharat Mission team, in accordance with the Solid
Waste Management Rules, 2016. The survey revealed that Indirapuram
comprises approximately 93,462 households, 101 high-rise societies,
2,475 commercial establishments and about 749 permanent and
temporary carts and footpath vendors. It was found that due to lack of
formal facilities, segregation and transportation of waste was being
carried out informally by ragpickers and cart vendors, leading to the

formation of several garbage vulnerable points across different wards.

That further field inspections carried out by the officers of Respondent
No. 4 revealed large accumulations of garbage at severé_l prominent
locations including the stretch between Hindon Canal culvert and
Kanawani culvert, the link'road behind Shipra Mall, and near World
Residency. On investigation, it was found that the said agency engaged
by GDA had failed to collect nearly 1440 carts of garbage amounting to
approximately 17,228 metric tonnes. Consequently, GMC vide Letter
dated 16.11.2024 to the said agency, with a copy to the Vice Chairman
and Secretary of GDA, highlighting its failure. As the agency failed to
take remedial measures, GMC undertook the task of lifting and disposing
of the accumulated garbage entirely from its own resources. A copy of
Letter dated 16.11.2024 addressed to M/s Naturegreen Tools & Machines

Pvt. Ltd. is annexed as Annexure R-4.
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Subsequently, vide letter dated 11.12.2024, the Respondent No. 4
reiterated the request to transfer the said land, noting that preparations for
deploying 200 sanitation workers and 40 vehicles for door-to-door
garbage collection were in progress, and that complete details of user
charges from the firm currently handling collection were required. Copy

of Letter dated 11.12.2024 is annexed herewith as Annexure R-5.

Further, vide letter dated 28.04.2025, the Respondent No. 4 once again ‘
requested the immediate transfer of the said land, highlighting that
previous requests had not been acted upon, causing difficulties in solid
waste management, and emphasized that the matter pertains to OA No.
45/2025 pending before the Hon’ble National Green Tribunal, New Delhi,
where compliance with the order dated 30.01.2025 is required. Copy of
Letter dated 28.04.2025 is annexed herewith as Annexure R-6.

However, despite these repeated reminders, the required land has not been
handed over till date, which has become the principal impediment in
establishing a permanent system of solid waste management in

Indirapuram.

[ state that Respondent No. 4 has also prepared an action plan to bring the
solid waste management of Indirapuram into full compliance with the
Solid Waste Management Rules, 2016. The plan includes door-to-door
collection of segregated waste, scientific processing of wet and dry waste,
and future processing through a material recovery facility once the land is

allotted by GDA. In the interim, GMC continues to carry out collection,

\ transportation and cleaning activities using its own resources so that no

hardship is caused to residents of the area. The action plan prepared by

Respondent No. 4 is as follows:
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S. | Activity Arrangement | Arrangement by GMC
No. by GDA _

1. | Regular 02 Mechanized | Manual cleaning: 200 sanitation workers have
Cleaning of | Road Sweeping | been deployed in the Indirapuram area for
Roads Machine; and manual cleaning of roads, and 15 sanitation

01 Litterpicker | leaders and 1 sanitation inspector have been

Machine deployed for supervision.
Mechanized cleaning: To keep the main roads
clean and dust-free, mechanized road
sweeping machines and high-pressure jetting
machines/smog guns have been deployed, and
a work order has been issued to the firm for the
work to be carried out from May 1, 2025.

2. | Drain 01 Poclain | 02 mini Poclain machines have been deployed

Cleaning Machine for regular drain cleaning, and a work order
has been issued for the supply of two
‘additional mini Poclain machines. The process
of opening financial bids for de-silting 13
large drains is underway.

3. | Primary 09 Tata 407; In the said area, work is being done through 55
Garbage 15 Tippers; (43 Tata Ace and 12 Tata 407) door-to-door
Collection | 04 Tractor | garbage collection vehicles through third party

Trolleys; and vendors. Apart from this, 15 Tata Ace vehicles
01 Auto Tipper |have also been deployed for sweeping waste
collection and 09 tractor trolleys have also
been deployed separately for lifting silt
coming out of drains.
Secondary | 06 HiVA; For the secondary collection of approximately
Garbage 01 Dumper’ 150-175 metric tons of garbage generated
Collection |01 JCB from the said area daily, currently 15 big HiVa
trucks, 02 tractor loaders, 01 CNG tipper have
been deployed and the work is being done
through third party vendor. Along with this, 02
Quick Force / QRT have also been deployed
for emergency cleaning arrangements.
Bulk Waste | -- Ghaziabad Nagar is inviting EOI for disposal
Generators of waste generated by bulk waste generators
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installed in Indirapuram area, through which
all bulk waste generators will be able to
coordinate with one or more agencies and the
waste generated by them will be disposed of

in-house.
6. | Additional | -- GMC is also in process of procuring 100 RC
Procurement bins (1100 seater), 02 truck mounted drain de-

silting machines, 03 backhoe loaders, 05
wheeled skid loaders, 05 tipper (16 tonnes) for
Indirapuram area.

16. That the officials of the Uttar Pradesh Pollution Control Board took
cognizance of the specific averments and photographic evidence filed by
the Applicant, which inter alia depicted alleged dumping of Municipal
Solid Waste at seventeen (17) different locations .across Indirapuram,

Ghaziabad.

17.  Pursuant thereto, the Inspection Report dated 01.05.2025, filed on behalf
of the Uttar Pradesh Pollution Control Board in compliance of the Order
dated 30.01.2025, records detailed findings of the inspection with respect
to each of the 17 identified locations. The said Report, inter alia, notes
that: v
(i) minor instances of plastic waste were found at Location Nos. 6, 7,

10, 11 and 12;

& (if) Construction and Demolition (C&D) waste was found dumped at
: Location No. 8; and
(iii) Municipal Solid Waste along with stagnant waste water was

observed at Location Nos. 14 and 16.

18. I state that the Locations No. 6, 7, 8, 11, 12, 14 and 16 have since been

duly remediated by the Respondent No. 4. The photographs dated
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08.09.2025 of Locations No. 6, 7, 8, 11, 12, 14 and 16 are annexed hereto
and marked as Annexure R-7 (Colly).-

19. It is apposite to state that the Applicant in the present matter, Mr. Gaurav
Aggarwal, is a panel lawyer of the Ghaziabad Municipal Corporation
Which gives rise to a serious issue of conflict of interest. The Respondent
No. 4 respectfully reserves its rights to place this fact before the
appropriate authority, including the Bar Council, for necessary

consideration.

20.  Inview of the foregoing, it is most respectfully submitted that the present
application does not warrant any adverse action against the Ghaziabad
Municipal Corporation. The Hon’ble Tribunal may be pleased to dismiss

the application against Respondent No. 4.

21. I state that everything stated above has been stafed by me in my official
capacity based on and derived from the official records maintained by the
Ghaziabad Nagar Nigam in the official capacity and I state that nothing
material has been concealed therefrom.

M e—

DEPONENT

VERIFICATION

I, the abovenamed deponent, do hereby solemnly verify that the contents of the
afgresaid' affidavit are true and correct to the best of my knowledge and belief and

. @q@ng has been concealed therefrom. () 4 OCT 2025
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NOTARY PUBLIC GOVT. OF INDIA
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